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Allahabad this the_27th day of July 2000.

Original Applicaticn No. 31 of 1999 .

Hon'ble Mr .« S+« Dayal , Administrative Member o

Hon'ble Mr. Rafig-Uddin, Judicial Member -

—— e - —

Namo Narain rai, aged about 23 yeers,
s/0 Sri Awadhesh Narain rai, rR/o Villace &
Post-Kotwanarairmur , Via Korantadesh,

District-Ballia.
ceecessscsesApplicant
c/® sri P. Verma
Ver sus

1. Union of India through the
Secretary, Ministry of Canmunicatimn,
New Delhi .

2« The Director, Postal Services,
Corakhpuyr region,

Gorakhpure

3. The superintendent cf Post Oftfices,

Ballia Division,
Ballia-

8 8% & %8 s ae .'p&spondents

\j/ﬂ Sri A. sthalekar-
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CPDER.

|
By Hon'ble Mr. S. Dayal, AM.

This applicaticn has been f£iled by the applicant :
for directicn to the respondents that termination of |
services of the apprlicant was Ultra-Vires, illegal,

null and veid 2nd the applicant shcould be allowed to
contimue en the pest of Extra Departmental Branch Post

Master , Kotwanarainpur.

2ag We have leard Sri R. Verma l€arned ccunsel for /

— the apelicant and Sri A. sthalekar learned ccunsel for

the respondents -

3. The learned coaunsel for tre responcents inas
drawn attentaicn to para- € of his caunter reply in

which it has been stated that ric order has been passed

terminating the services of the applicant ncr have t
v any oral instructions be issued to take charge of the
pcst of EDBPM Kotwanarainpur, Ballia-. The applicaticon

has been filed on the basis of some apprehensicn

which was unfaunéed in the light of facts given by
the resvcocrndents. Thus, the applicant has no case

for £iling this applicaticn and he seems to have filed

it under sane mistaken apprehensicne. The applicaticn

ig therefore, dismissed.

4 . There shall be noc corder as to costs.
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